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2, All orders/judgements of the
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in
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1Sectf2( 2% — . On the allegation
that wkile working aw Sub~Postmaste]
Malleswaram West Postoffice, the
applicant has caused certain loss
to the department and for certain
other misconduct and misbehaviour
a departmental enquiry was held
against the applicant, By order dt
24,2,87, the applicant was held
guilty and a punishment was imposed
directing him to make good the loss|.
caused to the department by paying
a sum of R, 6,500 and kkak wPth a
further direction that the said amount
be recovered in 10 monthly
instalments of R, 650 commencing
from the pay of February'87,
Questioning the legality and 4
validity of the aforesaid order,
the present applicetion is filed
under Section 19 of the AT Act.

o)

In column no, 9 of the applicatidn
the applicant gXaim himself has
stated that he has a remedy by way
of an appeal which he is preferrind.

Admittedly the applicant has a
remedy of appeal against the penaliy
imposed on him. He has not filed.
any such appeal, Therefore, the
applicant has not exhausted or
availed of the remedy available
to him for redressal of his
grievanced in accordance with the
service rules., Section 21(1) of
the Act provides that the Tribunal
shall not ordinarily admit an
application filed under Section 19
unless it is satisfied that the
applicant has availed of all the
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remedies available to him
under relevant service rules
as to the redressal of
grievance, As the applicant
has a remedy of appeal and
as he has not availed of
that remedy, in my view,

the application is not
maintainable.

The application is otherwi;
in order, It is directed
to be registered. The
application be posted before
the Bench on 18/3/87 for
'hearing as to how the
application is maintainable
without availing remedy
of appeal available to the
applicant and for admission,

(Venkatesh Patil)

Registrar
17-3-87
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BEFGRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE EIGHTEENTH DAY OF MARCH, 1987

Present 3 Hon'ble Shri Ch, Ramakrishna Rao eee Member (J)
Hon'ble Shri P, Srinivasan eee Member (A)

APPLICATION NO, 193/87(F)

Shri H.S5, Keshava Murthy,

Sub Post Master,

Vijayanacar Post Office,

Bangalore&560 040, ees Applicant

'
Senior Supdt. of Post Offices,

Bangalore West Division,
Bangalore-560 010, ese Raespondent

This application has come up for admission before this
Tribunal today, Hon'ble Shri Srinivasan, Member (A), made the

followings=

0O R D E R

The applicant himself in person., In this case the discip-
linary authority viz., the Senior Supdt. of Post Offices, Bangalore
Division, has passed the impugned order imposing a penalty on the
applicant after disciplinary proceedings, Thie order was passed
on 24,2,1987, The rules provide for an appeal against tgis order,
This remedy has not been exhausted by the applicant, UnderSection
20 of the Administrative Tribunal‘Act,this Tribunal shall not
ordinarily admiéi}pplication unless it is satisfied that the applicant
has availed of all the remedies available to him under the service
rules, The applicant pleads that in this case the application should
be admitted because the disciplinary authority has directed recovery
of a sum of Rss6,500 from his salary in 10 monthly instalments of
Rs.650/- commencing from the month of February 1987 and that this
recovery is too heavy for him to bear. He contends that if he were
to go in appeal, the decision in appeal will take a long time and

he will be put to hardship on that account.
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2, Having heard the applicant we are not satisfied that an

exception should be made in this case from the general rule laid

-

down in Section 20 of the Act. The applicant can file an appeal

§

we are sure the appellate authority will consider on merits&$yQJiL90“?Q1~

and apply to the appellate authority for stay of recovery which

We also hope that the appeal when filed will be taken up and
disposedof tho—iti.al by the appellate authority since the
applicant informs us that he is due to retire within 14 months,
In any case in view of the impending retirement of the applicant

we would expect the appellate authority to decide ths matter within

three months of the date on which the applicant files his appeal,

3. With these observations we decline to admit this application

at this stage.

D

MEMBER (J) MEMBER (A)
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